CENTRAL ADMINISTRATIVE TRIBUNAL
| . ERNAKULAM BENCH

0A No. 90 of 1995

Wedniesday, this the 18th-day of January, 1995
:CDRAM:

HON'BLE MR JUSTICE CHETTUR SANKARAN NAIR, VICE CHAIRMAN.
" HON'BLE MR PV VENKATAKRISHNAN, ADMINISTRATIVE MEMBER

. 1. R Neelakanta Iyer, Halwai,
- . The Bhavishya Nidhi Staff CO—operatlve'
Canteen Ltd. No. T-653
Bhavishyanidhi Bhavan, Pattoem,
Thiruvananthapuram.

2., . M Sivanandan,
' Coupen Clerk,
The 8hav1shya Nidhi Staff Co-operative
Canteen Ltd. No. T-653,
" . Bhavishyanidhi Bhavan, Pattom,
Thituvananthapuram.

3. G Sukumaran Nair, Tea Maker,
The Bhavishya Nidhi StaFF Co=-operative
Canteen Ltd. No. T=653,
Bhavishyanidhi Bhavan, Pattam,
Thiruvananthapuram.

4. R Vikraman Nair, Bearer,
The Bhavishya Nidhi Staff Co-cperatlve
Canteen Ltd. No. T-653,
Bhavishyanidhi Bhavan, Pattom,
Thiruvananthapuram,

5. J Lekshmanan Nair, Bearer,

‘ The .Bhavishya Nidhi Staff Cm-operatxve
Canteen Ltd. No. T-653, '
Bhavishyanidhi Bhavan, Pattom,
Thiruvananthapuram. '

6. K Gopakumaran Nair, Bearer, ' :
The Bhavishya Nidhi Staff Co-operative
Canteen Ltd. No. T-653,

Bhavishyanidhi Bhavan, Pattom,
Thiruvananthapuram. -

7. M Raveendran Nair, Wash Boy,
The Bhavishya Nidhi Staff Co-operatlve
Canteen Ltd. No. T=653,
Bhavishyanidhi Bhavan," Pattcm,
Thiruvananthapuram.

8. V Gopalan Nair, Sueeper,
The Bhavishya Nidhi Staff Co-operatlve,
Canteen Ltd. No. T~653, A
Bhavishyanidhi Bhavan, Pattom, _ _
Thiruvananthapuram, : «+ Applicants

By Advocate Mr. Vellayani Sundara Raju
' Vs,
‘1. Union of India represented by

Dirsctor of Canteen,

Department of Personnel & Tr: -
Neu Delhi. alnlng,J

b | ; . : : | “ - " .  °"2



if B e
. :

2, Central Board of Trustees

' represented by its Chairman,
Provident Fund Organlsatxon,
Mayur Bhavan, Connaught Circus,
New Delhi.

3. The Central Prov1dent Fund Commlsszoner,
Provident Fund Organisation,
Central Office, 9th Floor, Mayur Bhavan,
Connaught Circus, New Delhi.

4, The Regional Provident Fund Comm1551cner,
Office of the Regional Prov1dant Fund
Commissioner, Pattom, - o
Thiruvanarithapuram. o .o Respondents

.By Advocate Mr. TPM IbrahimﬁKhan, Senior Central vaérnment\
: L Standing Counsel

0 RDER

CHETTUR _SANKARAN NAIR(J), VICE CHAIRMAN

_ Applicants claim the benefit of the judgment of the:

Supreme Court, reported-in MMR Khan Vs} Union of India'(1990

(supp.) SCC 191). A representatlan in this behalf was made

by applicants, and that .has been foruarded to thzrd respcndent
Central Provident. Fund Comm1531oner by fourth respondent
Regi@nalAProvident.Fund'tommissionerlu;der A=-9. fhe-repfe-
sentatimh A-7 has to beAdiéposed of on its merits. Third-
respondent ulll do so by passzng a speaking order thareon
within ten weeks of today. The tlme limit u111 be strlctly

adhered to.

2. UWith these directions ue dispose of the application. No

costs..
" Dated the 18th January, 1995
- PY VENKATAKRISHNAN h CHETTUR SANKARAN NAIR(J) N

KDNINISTBATIUE-NENBER C A VICE CHAIRNAN
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